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C.S.Dias, J

1. The writ petition is filed, inter alia, to direct the second respondent to consider
and dispose of Ext P4 letter, expeditiously.

2. The petitioner’s case is that, pursuant to Ext P1 notice issued under Sec.66 of
the KVAT Act, the petitioner has submitted Ext.P2 objection before the first
respondent. However, till date, no orders have been passed on the objection. In
the meantime, the third respondent has issued Ext.P3 notice threatening to take
coercive proceedings against the petitioner. The petitioner has submitted Ext.P4
letter before the first respondent to defer further proceedings until a decision is
taken on Ext.P2 objection. The petitioner is apprehensive that the respondents
may carry out the threat as per Exts.P1 and P3 orders. Hence, the writ petition.

3. Heard; Sri.Harisankar V.Menon, the learned counsel appearing for the
petitioner and Smt.Jasmine M.M., the learned Government Pleader appearing for
the respondents.

4. Having considered the pleadings and materials on record and taking note of
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the fact that the petitioner has already submitted Ext P2 objection before the
first respondent, I deem it appropriate to direct the first respondent to consider
and dispose of Ext.P2 objection before enforcing Exts.P1 and P3.

In the result, the writ petition is disposed of as follows:

(i) The respondents 1 and 2 are directed to take a decision on Ext.P2 objection
submitted by the petitioner to Ext.P1 notice and until such time to defer all
further proceedings pursuant to Exts.P1 and P3.

(ii) The respondents 1 or 2 shall pass orders on Ext.P2 after affording the
petitioner an opportunity of being heard.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ms-eg-granites-appellant-hash-state… Page 2 of 2


